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CENTRAL ADMII3TRATIVE TRIBUNAL
PRINCIPAL BENCH

CP 265/2002 in
MA 1405/2002
OA 1596/2000

Nraw De-lhi this the 19th day of August, 2002

Ho'nble Smt. Lakshmi Swaminathan, Vice Chairman (J)
Hon'ble Shri M.P.Singh, Member (A)

li'ariorn Sharrna,
pi eseiiLiy Postal Assistant,
Head Post Of f i ce, Mat hu ra,
i\/0 Vi.ll and Post Raya
District. Mat.hura

(By Advocate Shri D.P.Sharrna )

VERSUS

1. Shri S.C.Dutta,
S e c r e t a r y M i n i s t: r y o f
Com m u n i c a t i o n , D e p a r t rn e n t
of Post:s Cum Directo r
General of Posts Dak Bhawan,
Parliament Street,.. New Delhi.

2. Shri A.S.Tyagi,
..'j-ei 1 i o I ou po t.. Pos t 0 f f i 'Ces,
Mathura Division, Civil lines,
Mathu ra.

.P6tition(

..Respondennts
By Muvocate Shri N.S. Mehta )

ORDER (ORAL)

(Ho'ble Smt.Lakshmi Swaminathan. Vice Chairman (j)

P

We have heard Shri D.P.Sharrna,learned counsel for

the petitioner and Shri N.3.Mehta,learned senior counsel

for the respondents in CP 265/2002 and MA 1405/2002 in OA

1596/2000.

Sharrna, learned cousel has submi tted
that even after the Tribunal's order dated 16.4.2002 has
been passed in OA 1596/2000, the respondents have made
I  .....uveries from the salary of the applicant from April,
.<;-P0.2 to July, 2002. Shri N i...... j • -- . i^-"nta,li^areo senior counsel
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f*i /..'i «-;•nas fairly submitted that this could not have been done in

tPi'a liyht of the aforesaid order of the Tribunal and he

■would advise the Department forthwith to refund the same to

tiiK capiplleant. Learned counsel has, howe'ver, submitted that,

they may be vjranted one month's time to implement the order

anu within this period if they do not get any stay order
I  I uiii the lion'ble Delhi tiigh Court against, the aforesaid

ui ue:r, the same would be fully implemented by the

i.>t2part.ment. Shri D.P.Sharma, learned counsel has also
been heard and he has no objection to the same.
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3. Having regard to the relevant, facts and

submissions made by the learned counsel for both the
Ptu bie;;,, CP 265/2002 is disposed of together with MA
1405/2002^ taking note of the above submissions of the
learned cousel for the respondents which should be
implemented in toto. ^ Accordingly notices issued to the
alleged contemnors are discharged. File to be consigned to
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CM.P.Singh )
Member (A)

C Smt.Lakshmi Swaminathan )
Vice Chairman (J)
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